
FIR No. : 684/2020 

PS : Bhajanpura 

U/s :  356/379/411/34 IPC 

Bail application of applicant/accused Mayank Purohit 

 

29.01.2021 

   Vide this order, I shall dispose off the bail application U/s 437 

Cr.P.C. moved on behalf of applicant/accused Mayank Purohit. 
 

  Pr. :  Ld. Counsel Shri Farooq Ahmed for the applicant through VC. 

   Considering the Corona pandemic, hearing was conducted through 

video-conferencing via Cisco Webex. 

   Copy of bail application and other relevant documents were received 

through e. mail. 

   Reply filed by IO. 

   Ld. Counsel for the applicant / accused submits that applicant is in JC 

since 04.12.2020 and he has been falsely implicated in the present case. Nothing has 

been recovered from him. Charge sheet has already been filed. He has got clean 

antecedents. Bail has been prayed on these grounds. 

   In his reply, IO has opposed the bail. 

   In view of the fact that investigation is complete and accused is in JC 

since 04.12.2020 , applicant accused is admitted to bail on his furnishing a personal 

bond in the sum of Rs. 10,000/- with one surety in the like amount. 

   Bail application is disposed off accordingly. 

   Copy be sent to the Jail Superintendent. 

 

        (Rupinder Singh Dhiman)        

             MM-01/NE/KKD/29.01.2021



FIR No. : 614/2020 

PS : Bhajanpura 

U/s : 25/54/59 Arms Act and 102 Cr.P.C. 

Bail application of applicant/accused Faizan 

 

29.01.2021 

   Vide this order, I shall dispose off the bail application U/s 437 

Cr.P.C. moved on behalf of applicant/accused Faizan. 
 

  Pr. :  Ld. Counsel Shri Anil Singh for the applicant through VC. 

   Considering the Corona pandemic, hearing was conducted through 

video-conferencing via Cisco Webex. 

   Copy of bail application and other relevant documents were received 

through e. mail. 

   Reply filed by IO. 

   Ld. Counsel for the applicant / accused submits that applicant is in JC 

since 30.10.2020 and he has been falsely implicated in the present case. Investigation 

is complete. He is not a previous convict. Bail has been prayed on these grounds. 

   In his reply, IO has opposed the bail. 

   In view of the fact that investigation is complete and chargesheet also 

filed and that accused is in JC since 30.10.2020 and further considering that trial of 

case would take time given the current pandemic, applicant accused is admitted to 

bail on his furnishing a personal bond in the sum of Rs. 5,000/- with one surety in the 

like amount. 

    Bail application is disposed off accordingly. 

   Copy be sent to the Jail Superintendent. 

 

        (Rupinder Singh Dhiman)        

             MM-01/NE/KKD/29.01.2021



e. FIR No. : 025559/2020 

PS : Bhajanpura 

U/s : 379/411 IPC 

Bail application of applicant/accused Shozeb Ali 

 

29.01.2021 

   Vide this order, I shall dispose off the bail application U/s 437 

Cr.P.C. moved on behalf of applicant/accused Shozeb Ali. 
 

  Pr. :  Ld. Counsel Shri Sajid Asghar for the applicant through VC. 

   Considering the Corona pandemic, hearing was conducted through 

video-conferencing via Cisco Webex. 

   Copy of bail application and other relevant documents were received 

through e. mail. 

   Reply filed by IO. 

   Ld. Counsel for the applicant / accused submits that applicant is in JC 

since 14.12.2020 and he has been falsely implicated in the present case. He is not a 

previous convict. Bail has been prayed on these grounds. 

   In his reply, IO has opposed the bail. 

   In view of the fact that recovery has already been made, accused is in JC 

since 17.12.2020 and chargesheet has been filed, applicant accused is admitted to bail 

on his furnishing a personal bond in the sum of Rs. 5,000/- with one surety in the like 

amount. 

    Bail application is disposed off accordingly. 

   Copy be sent to the Jail Superintendent. 

 

        (Rupinder Singh Dhiman)        

             MM-01/NE/KKD/29.01.2021



FIR No. : 0536/2020 

PS : Bhajanpura 

U/s : 25/54/59 Arms Act 

Bail application of applicant/accused Rahul @ Lalla 

29.01.2021 

   Vide this order, I shall dispose off the bail application U/s 437 Cr.P.C. moved on 

behalf of applicant/accused Rahul @ Lalla. 

 

  Pr. :  Ld. Counsel Shri Anil Singh for the applicant through VC. 

   Considering the Corona pandemic, hearing was conducted through video-

conferencing via Cisco Webex. 

   Copy of bail application and other relevant documents were received through e. 

mail. 

   Reply filed by IO. 

   Ld. Counsel for the applicant / accused submits that applicant is in JC since 

22.09.2020 and he has been falsely implicated in the present case. He is not a previous convict. Bail 

has been prayed on these grounds. 

   In his reply, IO has opposed the bail. 

   In view of the facts that weapon recovery has already been made, accused is in JC 

since 22.09.2020, investigation is complete and charge-sheet filed, applicant accused is admitted to 

bail on his furnishing a personal bond in the sum of Rs. 10,000/- with one surety in the like amount. 

Bail is granted to the accused subject to the following conditions: - 

i)  That he shall not indulge into any offence of similar nature again for which he is charged in 

the present case; 

ii) That he shall co-operate in the investigation and will appear before the investigating agency 

or the Court as and when required. 

iii)  That he shall not directly or indirectly make any inducement, threat or any promise to any 

person acquainted with the facts of the case so as to dissuade him from disclosing such facts to the 

Court or to any police officer or tamper with the evidence. 

    Bail application is disposed off accordingly. 

   Copy be sent to the Jail Superintendent. 

 

        (Rupinder Singh Dhiman)        

             MM-01/NE/KKD/29.01.2021



CC No. : 945/2015 

PS : Bhajanpura 

Bail application of applicant/accused Chander Aggarwal 

 

29.01.2021 

   Vide this order, I shall dispose off the bail application U/s 437 Cr.P.C. moved on 

behalf of applicant/accused Chander Aggarwal. 

 

  Pr. :  Ld. Counsel Shri Vikram Sahdev for the applicant through VC. 

   Considering the Corona pandemic, hearing was conducted through video-

conferencing via Cisco Webex. 

   Copy of bail application and other relevant documents were received through e. 

mail. 

   Reply filed by IO. 

   Ld. Counsel for the applicant / accused submits that applicant is in JC since 

09.01.2021. He further submits that no summons or warrants were received by the accused at his 

address as he was not residing with his wife for certain time. He further submits that accused is 

ready to abide by any terms and conditions which this court might impose. Bail has been prayed on 

these grounds. 

   Record perused. Kalandra seen. Submissions heard.  

   In view of the facts that accused is in JC since 09.01.2021, and he undertakes to 

appear on each and every date, applicant accused is admitted to bail on his furnishing a personal 

bond in the sum of Rs. 30,000/- with one surety in the like amount. Bail is granted to the accused 

subject to the following conditions: - 

i)  That he shall appear on each and every date of hearing.  

ii) That he shall not change his address without intimation to the court. 

iii)  That he shall not directly or indirectly make any inducement, threat or any promise to any 

person acquainted with the facts of the case so as to dissuade him from disclosing such facts to the 

Court or to any police officer or tamper with the evidence. 

    Bail application is disposed off accordingly. 

   Copy be sent to the Jail Superintendent. 

        (Rupinder Singh Dhiman)        

             MM-01/NE/KKD/29.01.2021 



MPR No. : 163/13 

PS : Bhajanpura 

State Vs. Unknown 

 

29.01.2021  

 

  Pr. :  None. 

 

   Report received. 

   Copy be supplied. 

   Perusal of the report shows that the missing person Anuj Mehta has not 

been traced despite efforts. However, the report is not very clear regarding the steps 

taken to trace the missing persons. 

   Accordingly, fresh report be called detailing the steps taken for tracing 

the missing person Anuj Mehta from the SHO concerned through DCP. 

   Put up on 11.02.2021 for filing of report.  

   Copy of this order along with status report filed today be sent to SHO 

and DCP concerned for necessary compliance.  

 

        (Rupinder Singh Dhiman)        

             MM-01/NE/KKD/29.01.2021



FIR No. :667/2020 

PS : Bhajanpura 

State Vs. Rajesh @ Raju 

 

29.01.2021  

 

  Pr. :  None. 

 

   Progress report received. 

   As per the report, investigation is complete and after obtaining the 

medical opinion of the concerned hospital, charge sheet has been filed. 

   Accordingly, application stands disposed off. 

     

 

        (Rupinder Singh Dhiman)        

             MM-01/NE/KKD/29.01.2021



FIR No. :548/2020 

PS : Bhajanpura 

State Vs. Jhumman 

 

29.01.2021  

 

  Pr. :  None. 

 

   Put up on 30.01.2021. 

 

        (Rupinder Singh Dhiman)        
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